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Jhucat COlony behiD4 Maarya Hotel 

. 3797. SHRI P. It. KODIYAN': Will 
the Minister of WORKS AND HOUS-
ING be pleased to sta~: 

(a) ~vheth-~r it is a :ta~t that ·a thou-
sand-odd residents of the Juggi colony 
benind .Mau;rya ·Hater have become 
homeless atter ·a fire completely .~es­
troyed their little colony; 

(b) if so, the details; 

(c) whether any financial help was 
extended by the Governmenf to these 
poor people; and -- ·· · ~ -

. (d) if so. the details thereof? 

THE MINISTER OI•· .t'ARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). ·rhe Additioonl 
District Magistrate, Delhi has ·report-
ed that about 200 jhuggis were burnt 
in a fire on 10·11-80 rendering the 
tesldents temporarily homeless. 

(c) Yes, Sir. 

(d) GovE:'rnment sanctioned im-
mediate ex-gratia relief at the rate of 
Rs. 200 per affetced family. 

Constitution of All IBd.ia 'Sugar and 
Sup.r cane Board 

3798. SHR I BALESAHEB iVJKHE 
PATIL: Will . the Minister of AGRI-
CULTURE be pleased to state: 

: (a) whether Government l'!ave re-
ceived any demand from the Indian 
Sugarcane Development Council that 
a top level decision-making body calL 
ed ''All India Sugar ood Sugarcane 
Board" or "National Sugar Authority" 
be set up, with fUll responsibifity of 
taking an overall view of tne · sugar 
problf'.m; and 

(b) if so, whether Government' pro-
pose to form such a body ·and ·.what 
w.:>uld be its composition and scope of 
activities? 

THE MINISTER OF STATE IN' THE 
MINISTRY OF AGRICULl'tJltE 
AND RURAL RECONSTRUCTION 
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8800. SHB! CH~AKAN'I PA:lfi-
GRAHI: Will the Minister ·.of I&IU-
GATION be pleased to state: 

(,a) wo.ther Gover.ame.at .have f•r-
mulated a plan for exploration ·and 
exploitation of ground water; 

(b) whether Governmeot are con-
sidering to set up a Corporation for 
the purpose; and 

I' 

(c) if so, what other steps are being 
cooternplated by Government to aup-
plement the present efforts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION !SHRI 
Z. R. ANSARI): (a) The Central 
Ground Water Board is the apex 
agency at ,the nr:tional level in respect 
of matters rElating to ground water 
exploration, assess,ment, scientific 
management and regulation of coun-
try's groundwater resources. It . ...car-
ries out nat}Jn-wide systematic survey 
of groundwater resources. The Board 
tMldertakes regional hydrogeological 
surveys and exploratory drilling in 
various parts of the country on a 
macro-level basis to assess the ground-
water potential. Under Regional Hy-
drogeological Surveys the Board bas 
so far covered an area of 16.10 lakh 
sq. kms. out ot the c0verablearea of 
28.70 lakh sq. kms. upto March, 1980. 
About 4.000 bore-holes have also been 
drilled 

During the Plan period l980--JJ5~ 

an additional area of 6.6'0 lakh sq. tans. 
is proposed to be covered under such 
surveys and survey of the balance 
area is proposed to be epmpleted by 
1990. 2,500 oore-holes ar,e proposed to 
be drilled cturing the next plan. 

(b) Government are considering a 
proposal for setting up · a ·CeDtral 
Ground Water Corporation for under-
taking all exploratory drliling work, 
constructing production tubewells/ 
bore-w·ells· for irrigation, ·drinking 
wa.ter .an<J indu~rial use On c;o11J.bWr-
cial basis both 1\lr Central 'Goyern• 




